
FORM NO. 3

CENTRAL administrative TRIBUNAL
. PRINCIPAL BENCH, NEW DELHI

Diary No.

CP (CivTl/Cru&iirS-l) >_ J j
Between ^ Petitioner(s)

0^

By
(Namele

And

of the Cour/sel, if any)

^  Respondent(s)
"  > ' Oys ■

By g .1/,^^. cr^-
(Name of the Ccmnse/j if any)

Subject: (No. ) Deptt. (No.)

REPORT OF THE SCRUTINY OF CONTEMPT OF COURT PETITION (CIVIL/CRIMINAL)

1. Whether the name (including as
far as possible, the name of

father/fflother/husband), age,
occupation & address of the

petitioner(s)' and the
respondent!s) are given?

/
A

NOTE: Where the respondent is an
officer, his name, designation
and office address alone are
enough.

c/-

2. Whefher the parties -impleaded
as petitionerls), &

respondent(s) are proper?

(a) In case of Civil Contempt for
disobeying the order of the
Tribunal, it is the party in
whose favour the direction is

issued that can be made

impleaded as petitioner arid
the party against whom the
direction is impleaded as
respondent. ' '

i

(b) In case of criminal cohtempt,
the party who is alleged to
have committed contempt, that
can be ' impleaded as
respondent.

3. Nature of the Contempt (Civil
or Criminal) and the
provisions of the Act invoked?

(LiviC



.? L i !,; ?

■  - ■ .r •

4. (a) Date of alleged Contempt ?, "

(b) Date of filing of the Contempt
Petition ?

(c) Whether the petition is-,barred
by the limitation under
Section 20 of the Contempt of

• Courts Act, 1971?'

5. (a) Whether the grounds and
material facts, constituting
the alleged contempt -are.
given?

(b) Whether the grounds and facts
alleged in the petition -care
divided into paragraphed-Kinnd o
numbered? -

(c) Whether the petition cir'lls
accompanied by supparting
documents or ceritified/
photostate (attached) . copies;

.  of. the original thereof? \

(d) If , the petitioner relies upon
any other document(s) in his

possession, whether copy ,,of
such document(s) is/are filed
alongwith the petition?

(e) Whether the petition and ' Its
armexures have been filed in a

paper book form ^nd duly
indexed and paginated? •

/Sl^ l (2

(f) Whether three complete sets of
the paper-book have been filed
in case there are more

respondents than one? .

(g) Whether equal number of extra
copies of paper-book have been
filed ^n case there are more'
respGudents than one? j.'-

NOTE: No affidavit is required- if
the Motion is by Attorney
General/Solicitor" 'General/>
Addtitional Solicitor General.

8. Whether the petitioner and his
, Advocate have signed the
petition indicating the' place
and date?

;:c . ;

/■



The proposed Contempt petition arises out of "an order

nmo} passed by a Bench consisting of Hon'ble « ^ i

A.

dated

Mir- -C.

The petitioner(s) contention is that the aforesaid
order of the Tribunal has not been complied with and the
respondent(s) , has/have committed contempt. The papers are in
order. May list the CP before the Bench for preliminar
hearing knder Rule 7 (i) of the CAT (Contraept of Courts)
Rules, 1992.

OR

B. The Contempt Petition (Civil/Criminal) is deficient in
respect of item Nos. _ _[ and

/

(a) Petitie/n has not bebn filed as durable white
foolscape folio paper\)f Metric A-4 size (30.5
cm long & 21.5 cm wide^with a left margin of
5 cm and right margin of 2^3 cm

(b) Please also ensure that the parties arrayed in
the CP should be made as parties in OA.

N'

approved we may notify the Contempt Petition under

objection ^^^ctify within seven days.

DEALING Af^^-STANT
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9' In case of Civil Contempt
whether the petition is
accomnipanied by a Certified
copy of the judgement/

degree/order/writ/undertaking
alleged to have been
disobeying by the alleged
contemner?

10. (a) In case of criminal contempt,
not covered by Section 14* of
the Contempt of Courts Act,
whether the petitioner^ has
produced the consent obtained
from the Attorney
General/Solicitor
General/Additional Solicitor.
Geneiral ?

(b) If not, whether the petition
containes the reasons thereof?

(* Contempt committed in
presence or hearing of
Member(s).

the

the

11. Whether the petitioner had
previously made a Contempt
Petition ■ on the same facts?
If so, have the following been
furnished :

(a) Number of the petition?

(b) Whether the petition is
pending ? ; and

(c) If disposed of, nature/result
of the disposal with date?

12. Whether the draft charges are
enclosed in a separate sheet?

M Pr

N Pp '

A/ ® ,

i

!  ,
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I

FOR ATTENTION : Orders on the adminstrative side have tcjy
obtained from the Chairman/Vice Chairman or Member desigig,„4.gj
in case of action for criminal contempt, as required by Rf ' v 7
(ii) before placing for preliminary hearing. a ^

Contd.. ./r

\
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Before The Central Admn. Tribunal (Principal. Bench) New PelhiA'

In The Matter Of C.P.(Civil) No. /2001

Shri M.M.Chandra

In. O.A. 1887/2000

Applicant

V/S

Shri Vivek Rae

Secretary(Planning)
GNCTD & Ors. Respondents

Index

s .no Particulars Page No.

Contempt Petition(Civil)
alongwith M^o of Parties,

L_draft charges, affidavit

Annexure-Cl (Certified copy

of CAT(PB) Order dt. 15.3.2001

1

. 5

4

-6

New Delhi

Dt. 9/7/2001

(Deepak Verma)
Advocate

CAT Bar Room,Faridkot House
New Delhi

S5JI'
r/.syCAT (PB)

Today

I fif.-i
i 0 -'>11 ^ i

i
'  Ho/FdlTlg
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Before The Central Admn. Tribunal (PB) New Delhi

C.P. (Civil) No. /2001

In O.A. No. 1887/2000

(Memo of Parties)

Sh ri ■ M.M.Chandra
s/o Shri I.e.Pant
Y.-281 B/12 Noida
G.B.NgrtUP) Applicant

V/S

Shri Vivek Rae

Secretary (Planning)
Govt. of NCT of Delhi
players B\cjg. ui.p,
New Delhi'^

Shri C.M.Vasudeva

Secretary
Dept. of Expenditure,
Ministry of Finance
North Block, New Delhi

3. Shri P- K-TJilali fi-
Joint Secretary ,.(UT)
Ministry of Home Affairs,
North Block, New Delhi Respondents
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Before The Central Administrative Tribunal Principal Bench N.Delhi

0  C.P.(Civil) No. /2001
In O.A. 1887/2000

Application on behalf of the applicants for Contempt of the
Honble Tribunal u/s 17 of the C.A.T Act r/w Rule 5 of the
CAT (Contempt of the Court) Rules 1986 the Contempt of
Courts Act,1971.

Most Respectfully Showeth

That the Honble Tribunal in its Order dt. 15.3.2001 (Annx-Cl)

has observed that

...the learned advocate appearing on behalf of the
respondents, has placed on, record a communication of
5.3.2001 addressed by the Govt. of India, Ministry of Home
Affairs to the Secretary (Planning).Govt. of NCT of Delhi
whereby the Central Govt. has approved the revision of
pay-scales of Assistant Programmer and Data Processing
Supervisor as claimed, in the present. O.A. This is In
addition to the approval similiarly granted on 16.12.99
at Annexure-Al to the. O.A. tffhieh approval was on certain

f' condition®. Later approval of 5.3.2001 is. unconditional '

2. That the Learned Tribunal directed the Respondents to

grant the revised pay. scales as claimed by the applicants in

terms of aforesaid approval of 5.3..2001 expeditioiisly and

within a period of three months.

3. That despite of this the Respondents have not granted the

revised pay scales applicable w.e.f. 11.9.89 to the applicants

nor sought any extension of time, till filing of this Contempt

Petition, although the stipulated period had expired..The

respondents therefore, intentionally, willfully, voluntary

& knowingly disobeyed the. Orders of the Honble Tribunal &

committed Contempt

Prayer- In View of the facts stated above, the applicants pray

the Honble Tribunal (i) that the. respondent be

proceeded against for Contempt (ii) Impose cost on

the respondent & in favour of applicants. Prayed Accordingly

New Delhi

Dated-9'. 7 .2001 Applicant

V eri f i ca ti on-

I M.M.Chandra s/o Sh.I.C.Pant. r/o Y-281 B/12 Noida

do hereby, verify that the contents of {lara 1 to 3 are true &

correct & nothing is concealed therefrom,.

Verified at New Delhi on this 9th day of July,2001

Deponent
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DRAFT CHARGES

j, H-M- c.H/NvsiDaA g/o Eh. "x.c. pa^^t

apiplleant in, aforesaid O.A, state ,& charge S/Shri

VwaVc Rq©;, c.m. Vasudei/a j P K.^Uaj^li
' that yoU? have.Ivolun tax ily , willfully &: intentionally,

knowingly fir in a'revengeful' diBObeyed tho Orders

paosed hy the lioilble C.A.T, (PR) ;Nevs' Delhi on i
Thorofore -you have'rendered yourself liable to be .

proceedoGl against a- punished by this Honble
for contempt of this Court.

New Delhi

Dated \ Applicant

V



AFFIDAVIT

r

I, M-M- Chandra s/o Shri '^.C. Pgnl

applicant in. the aocornpanying C.P(CivH) No. /200

in .O.A, l8S7 /cS;C>ocjdp hereby soraenly affirm

1, That i am convareant with the facts of the case

•and competent to swear this affidavit. The

, petition has. been drafted by my counsel under

hy ihstruCtionia I: have understood the

same. The Contents of which are not being

: reproduced for n.ake of brevity but may

be treated part of the i^arae.

2, That the Annexures aro certified copies .

pf the Orders of thic Honble Tribunal

3, That ho material f^jct is concealed

(Deponent)

V

200

Verification-

Verified that tiip contents of the-above
petition ^re true to the best of my knowledge
& belief ^^d no part of, it is false.

Verified ut I^ov; Delhi on this ^ day of ^uly

(Deponent)

Signed before me

Advocate.
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NEXOTUi - C 1
CENTRftL ADRINISTRATIUE TR 13UNA<ff^P^' /

PRINCIPAL BENCH W I

na N0.1B87/2DOO

NEU DELHI, THIS THE 15TH DAY OF F1ARCH, 2001.
HON'BLE riR.OUSTICE ASHOK AGAR'OAL, CHAIRMAN
HON'BLE MR. GOUINDAN S. TAMPI, MEMBER (A)

1. M.M.Chandra b/o Sh.I.C.Pant
lir-281 B/12 Noida

2. Dimple Tliapar b/o Sh.L.RThapar
E-8 Mukhrara Garden, Tilak N.Delhi

3. S.K.Johri p/o M.S.Johri
C 6/442 Yamuna Vihar Delhi

4. Batya pal s/o Bh.Babu Pam
NZ 1252 A Nangal Raya N.Delhi-46

5. Mohan Singh s/o Sh.KaHsl .'Sdngh
1400 Laxmi Bai Ngr N Delhi-20

6. Vijay Shendra s/o Late Sh. G.R,Shendra
A-9 Sector 20 Noida

7. Harbir Singh b/o Sh.Shri Ram
Village Nizampur Hapur

8. Maya Ram Tomar s/o Late Sh.K.S,Tomar
E 25 Lane No.l East Vlnod Ngr. N.Delhi

9. Raraeah Kumar s/o Late Sh.R.P.Singh
197 B JfiK Dilshad Garden Delhi

10 Ashok Kumar Meena s/o Sh.Rnmjilal
WZ 125 Darghana Village, N.Delhi-12

11. N.Suahil Kannan a/o Sh.A.R.Narsimha
S-IV 909 R.K.Puram New Delhi-22

12. A.P.Gautam s/o Sh.S.P.Singh
Gautarapuri Dadri G.B.Ngr.

13. Cm Pal Singh a/o Sh.Rara Dnss
a-68 Gharoli Extn. Delhi-9G

14. Ch.Murli Krishna s/o Sh.Srinivas Rao
ZTanakpuri , N. liGlh; -H8

( BY advocate SHRI DEEPAK VERMA

UNION OF INDIA/GOVT. OF NCT DELHI

1, The Principal Secretary L Pl-mnmg)
Govt. of NCT of Delhi
l.Kirpa Narain Marg,Delhi-51

2. The Secretary "tiv-x
Dept. of Expenditure
Ministry of Finance n,- '/X
North Block, N.Delhi

■  ■ '

3. The Joint Secretary (Dip ;,y;
Ministry of Home Affairs^-i \..
North Block, N.Delhi -vT^iv ks

•

.  ( BY advocate SHRI VIOAY PANDITA )
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o r d e r (ORAL)

Shri Justice Ashok Agarwal:-

Applicants herein are Assistant Programmers and

Data Processsing Supervisors. They claim refixation
of pay in the revised scale of Rs.2000-3200 (Pre
revised) with effect from 11.9.1989 or the date of

their joining whichever is later, Shri Vijay Pandita.

the learned advocate appearing on behalf of the
respondents, has placed on record a communication of

5.3.2001 addressed by the Government of India,

Ministry, of Home Affairs to the Secretary (Planning),

Government of NCI of Delhi whereby the Central

Government has approved the revision of pay scales of

Assistant Programmer and Data Processing Supervisor as

claimed in the present OA. This is in addition to the

approval similarly granted on 16.12.1999 at Annexure

A1 to the OA which approval was on certain conditions.

Later approval of 5.3.2001 is unconditional. In view

of the later approval of 5.3.2001. in our view,

nothing now survives in the present OA. Respondents

will grant the revised pay scales as claimed by the

applicants in terms of the aforesaid approval of

5.3.2001 expeditiously and within a period of three

months from the date of service of this order.

^  Present OA is disposed of in the aforestated
terms.V No costs.

li

/ .^ovindan S.~'iampi)
'Member (A)

*

*

ii'shol Agarwai;-'

jCpai rman

swrtwa sfirsitaWTm

«BRTIFIi© TRUE C0^¥/
• M 0M ••••••

i\

Centra! Admioistrative Tribuaaf

''rincipaJ Beoch. New DeJA'



IIN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

CONTEMPT PETITION NO. 397/2001
IN

OA NO. 1887/2000

IN THE MATTER OF :

M.M.CHANDRA

VERSUS

PETITIONER

SHRI VIVEK RAE & OTHERS .RESPONDENTS

AFFIDAVIT ON BEHALF OF RESPONDENT N0.2

INDEX

S.No. PARTICULAR PAGE NO.

1. Affidavit on behalf of Respondent No.2 1  - 4

2. Annexure -1 5 - 6

3. Annexure - II 7

4. Annexure - III 8

5  KiJA-tvi? ̂

1^ °)- "^^1

SIT5[

Filed Today

{] 1

Ho/FiVmg No.
istrar

[^1^, Y

YASODEV)

/Miflistly cf'^iriapce
(Deptt Of Expenditure)

New Delni.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

CONTEMPT PETITION NO. 397/2001

IN

OA NO. 1887/2000

IN THE MATTER OF :

M.M.CHANDRA PETITIONER

VERSUS

SHRI VIVEK RAE & OTHERS RESPONDENTS

AFFIDAVIT ON BEHALF OF RESPONDENT N0.2

0

I, C.M.Vasudev, s/o S.N.Vasudev, aged 58 years, Secretary,

Department of Expenditure, Ministry of Finance, New Delhi do hereby solemnly

affirm and state as under:

1. That I am working as Secretary in the Department of Expenditure,

Ministry of Finance, New Delhi and am competent to swear this affidavit. I am

fully conversant with the facts of the case.

2. That a proposal was received by the Ministry of Home Affairs,

Government of India from the then Principal Secretary (Planning), Government

of National Capital Territory of Delhi vide his d.o. No. 10/17/95/DES/PLG/7348

dated the 27"^ July, 1998 for revision of the pay scales of Assistant

Programmers/Data Processing Supervisors working under the Government of

National Capital Territory of Delhi w.e.f. 11.9.1989. The matter was considered

in the Ministry of Home Affairs who recommended the proposal of the

Government of National Capital Territory of Delhi for upgradation of pay scales

of Assistant Programmers/Data Processing Supervisors for the concurrence of

(6, M. V.«StJOEV)
Sprri^iary

MinisfTy cf rinance
(Da^tt Of Expenduurs)

l^ew Delni.



I

the Answering Respondent on 15"" February, 1999 and again with some

clarifications on 9"^ July, 1999. The matter was considered and the Ministry of

Home Affairs were advised on 24"^ August, 1999 to revise the pay scales of

EDP posts with the approval of their Financial Advisor as stipulated in the O.M.

No.7(1)/IC/86(44) dated 11.9.1989.

3. That the Answering Respondent has been informed by the Ministry of

Home Affairs that in view of this advice an order was issued by them on

16.12.1999 (copy enclosed as Annexure -1) revising the pay scales of Assistant

Programmer/Data Processing Supervisor from Rs.1640 - 2900 to Rs.2000 -

3200 (pre-revised) w.e.f.11.9.1989.

4. That the Answering Respondent had also been informed by the Ministry

of Home Affairs that the aforesaid order for revision of pay scales was not

implemented by the Government of National Capital Territory of Delhi on the

ground that the order of the Ministry of Home Affairs was conditional. The

matter was again considered by the Ministry of Home Affairs and referred to the

Answering Respondent on 31®' January, 2001 for relaxation of the conditions

relating to the rationalized EDP cadre. The Ministry of Home Affairs was again

advised on 20"^ February, 2001 to revise the scales of these posts with the

approval of their Financial Advisor duly clarifying that Recruitment Rules may

be amended to ensure uniformity in future. Accordingly, Ministry of Home

Affairs has with the approval of their Financial Advisor revised the order dated

16.12.1999 vide letter No. 13028/201/2001-Delhi-ll dated 5.3.2001 (copy

enclosed as Annexure - II) according to which recruitment rules were to be

modified to ensure uniformity in future.

5. That the Hon'ble Tribunal in its order dated 15.3.2001 in O.A.No.

1887/2000 (Annexure - III) while directing the respondents to grant the revised

/Ministry rf '"irane©
(/D«sptl. of cxpendaur©)

Wew Delni.



pay scales in terms of the order of 5.3.2001 within three months of service of

their order, was also pleased to discuss in detail the order dated 5"^ March,

2001 issued by the Ministry of Home Affairs and observe that "Later approval of

5.3.2001 is unconditional, in view of the later approval of 5.3.2001, in our view,

nothing now survives in the present O.A.".

6. That it is respectfully submitted in this regard that the matter regarding

implementation of the order of the Ministry of Home Affairs and the Hon'ble

Tribunal in OA No. 1887/2000 falls entirely within the administrative jurisdiction

of the Government of National Capital Territory of Delhi and the Answering

Respondent (i.e. the Secretary, Department of Expenditure, Government of

India) has no role to play in the matter.

7. That the Answering Respondent has not in any way disobeyed the

directions/orders passed by this Hon'ble Tribunal.

8. That the Answering Respondent has the highest respect for the Hon'ble

Tribunal and shall never disobey or disregard the directions given by the

Hon'ble Tribunal.

PRAYER

In the facts and circumstances as submitted above, the Answering

Respondent most humbly prays that the Hon'ble Tribunal would be most

gracious to discharge notice of Contempt to the Answering Respondent

(Respondent No.2). It is prayed accordingly.

DEPOWENT

(C. M. V'>?UDEV)
Serrotary

cf Finance
(Deptt of expenditure)

New Deltii.



VERIFICATION

Verified at New Delhi on this the kay of September, 2001 that the

contents of the above affidavit are true and correct to my knowledge based on

official records and no part of it is false and nothing material has been

concealed therefrom.

DEPONENT

(0. M VSUDEV)

Minist-y rf "finance
(Osptt of c:xr:enditure)

Mew Delni.

Ca



IMo,i40il/il9/98-Delhi-II
Government of India

Ministry of Homa Affairs

To

New Delhi# the l^th December, 1999

The Principal ,Secr©tary( Planning) /
Government of M.C.T. of Delhi#
1# Kripa Warain Marg#
Delhi-54.

Sub: Revision of pay scales of Assistant Programmer/Data
Processing Supervisor in Govt, of MCT of Delhi
w.e.f. 11.9.1989 and 1,1.1996

Sir#

"I am directed to refer to the letter No.lO(17)/95/
DfiS/Plg,/7348 dated the 27th July# 1998 of the Govt. of MCT
of Delhi on the subject mentioned above and to convey the
approval of the Central Government for revising the pay
ecales of Assistant Programmer and Data Processing
Supervisor under the Government of NCT of Delhi as under:

Designation of
the post

Existing Pay
Scales

(Ra)

Revised Pay
Scales

(Rs)

I. Asstt. Programmer 1640-2900,
(

2000-3200

II Data Processing
Supervisor

Before V CPC) (w.e.f 11.9.89)

6500-9000

(after V CPC)

1640-2900
(Before V CPC)

5500-9000

(after V CPC)

6500-10500

(v.e.f 1.1.96)

2000-3200

(w.e.f.11.9.89)

6500-10500

(w.e.f. 1.1.96)

2. This sanction is issued subject to the condition
I  that the posts in EDP Cadre of. the Government of NCT of
i  Delhi conform to the rationalised pay structure and the
I  terms and conditions laid down in the Ministry of Finance#
!  Department of Expenditure OM Mo.7(1)/IC/S6(44) dated
11.9.89 read with the OM No.7(l)/lC/86(44) dated 12.1.90.

Cont, .2/-

(C. M. V'SOOEV)

Da>ni.
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3o The expenditure involved will be raet out of the
budget of the Government of KCT of Delhi.

4. This issues with the approval of the Integrated
Finance Division of this Ministry vide their Diary
Ho«2456/AFA(P)99 dated 10.12o9S. ,

Yours faithfully/

(H
c- (J.S. Gupta)

Under Secretary to the^Govt. of India
Ph; 301-9081

V CPC - Fifth Central Pay Commission.

Copy to: . ' .

1. Controller of Accounts, Govt. of MCT of Delhi,
Delhi.

^ •

3.

Integrated Finance Division, Ministry of Home
Affairs, New Delhi w.r.t. their Dy.No. referred to
above,

Shri T.S, Bhatia, Under Secretary, Ministry of
Finance, Department of Expenditure (E.III Desk),
North Block, New Delhi.

\i
P  'V
/c (J."Sf'"Gupta)

Under Secretary to the Govt. of India
Ph: 301-9081

V CPC - Fifth Central Pay Commission. '6 ■

\1 u ,

D.ui.
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,V;:

No. U. 13020/20]/2()(JU-lX!l lii-l
Governmenl ol liulia

Ministry of Home Aifnirs

ry

/

North Block, New Delhi.

Dated the ^[LfMarch, 2UU1,

4 To

•AS'.'-

m

Shri Vivek iRae,

Secretary (Planning),
Govt. of NCT of Delhi,
New Delhi.

Sub Revision of pay scales of Assistant Programmer/Data Processing
Supervisor in Govt. of NCT of Delhi w.e. f. ll.y.llltiy and
1 . y.

Sir,

1  am directed to refer to Government y4r NCT of Delhi's lollnr
No. 1 D(17)/y5/Dl':S/Plg/85iy dated the Gth Novcmhor, 21)111) on Ihn (l inivo
cnpi ioned subject, and to convey the approval of the Central Govorniiiunl
to revising the pay scales of Assistant Programmer and Data Processing
Supervisor under the Government of NCT of Delhi as under:-

Designation of
the post

Existing Pay
Scales

(Rs. )

Revised Pay
Scales

(Rs. )

1. Asstt. Programmer 1640-2800

(Before V*' CPC)

2000-3200

(w.e.i. li.y.yy)

5600-8000

(after V CPC)

6500-10500

(w. e. 1. 1.1. yy)

11. Data Processing
Supervisor

1640-2800 ■

(Before V CPC)

2000-3200

(w.e.f. 11.8.88)

5500-8000

(after V Ci^C)

6500-10500

(w.e.f. J.1.8())

'fa)

I

\2. The expenditure involved will be met out of the budget ol the
Government of NCT of Delhi.

),

^V'>

7

3. In terms of 0. M. Nn.7(l)/lC/86(44) dated 11.9.1888 the
recruitment rules may be simultaneously amended in the light of the
inoflol recniitment rules framed by Department of Personnel Q Training. \
Accordingly, designation, scales of pay, method of recruilmnnl, dlrecl " y
inc-lusion etc. may' be made as per the model recnjitiiicnl ruins to nnnurn /'
nnilorrnity in future. An action taken report in tiiis regard iiuiyr. tie /
lurnished to (his Ministry at earliest.

V
4. This Issues iWlth the approval of the Integrated f'Tnnncn Division
of Ministry of Home Affairs vide Dy. No. 440/APA( P)/2U01 dated 2Viii
i'"ebruary, 2001. ,

0 l'1

vj.'

"tours faitiifuDy,

ivv-w. (y 1,6.6. - "rr.N y ̂
(AMITAIll l KlIMAin(AMyfthil^ kiimar'/

Dy. Soorci.i ry In l i in (.nvl, ol liidlii

Toil! : .11) I -,'il):)ii

CPC "ifth Central Pay Commission

{(Li M VSUDEV)
' ISo'-'-f'•ptary

Ministry of rjnance
(Deptt of cxrenditure)

l^iW Dglni.

I
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O R D E R (OI^\l. )

Shri Justice Ashok Agarwal :-

Aj)!) 1 i cnnt .s lu.'rniii him? A.ssist iinl I'imm; r/niiiii'fs .'UKi

|);iln I'iMJCcsss i iig Supc rv i kd rs . Tlir\- cl .-i ini i - ■ 1' i \.i I i-u

nr ■. pny in ^ the revised scale of Rs. iliiiKj-.J.'ldn M' l -

revised) with effect from 1 1 .9. lOH') <m- Mw dale n r

tlieir joining whichever is later. Sliri Vija\' i'anil i lM.

the learned advocate appearing on hi-iia I f of I In-

respondents, has placed on record a cominnni ra I i nn

ri .3.200i addresset! by Ihe GoviMMiinriil nf indi .a.

Mi iiislry of Home Affairs to the Sn-r !• 1 ;i i M' I a n ii i m; •

Government of NCT of Delhi whereby the ( (mi1 la I

Government has approved the revision of iia\' seaie.s of

Assistant Programmer and Data Processing Supitm iscr as

claimed in the present OA. This is in adfl i l ion lo Ue

approval simi larly granted on lb. l2. 199'J .at u i •

A1 to the OA which approval was on eerlain (.'ond i 1 inn:;

^af^nSf'approva I/of 5.3 .;2bo pKiTs'^^uncbncl i 1 i In \- iew
of the later approval of 5.3.2001, in enr \ ie\\ ,

nothing now purvives in the present. OA. Respmident s

will grant tlie revised p.ay scales as claimtMl b>' 1 le-

app 1 i cant.'ls in terms of the aforesaid aiiprox'a I ■ "f

5.3. 200 1 cxped i 11 otjs 1 y and wi thin a piMind oC i hi.ei

months frorrt the date of service of l.h i s ortler.
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Present OA is disposed of in the afores I a I ml

No costs. -

l\

/ ,,(^ov i ndan ii. -'lamiM)
■-'/ ' p m h i:^Member (A)

■/snsi^"v.^
..y ^

» .j. S t \

• A'

1 ••

>rB \

' •> <0
-i'

-• 1

i|A..slVnlt Aga rwa i i <
Cl a i rnian
ua/t"' •.

■ijiiap: -n i. .n/;iu^hrr(T-^<;^2ir^Ltj»

Qcnlrnl Ad^lln^*^rn^^rc TrlB^aol
u»i'.i ficwT

ifn;i|)ii| /iciiih, New Dijlhl

Wc7

(C. M.
Sefret' 7

(Oeitt of Ptrr---diturt)
New D'slni.

"A

'W '

ml



M THE CEMTSiAI/ ADMIMISTRATWE TRIBOTALj

FraiCIFAI^E^ai^l|EW^YELEIj^
O.A. MO, |'S^^QF2Q0C)

r

' i

:, /

7

IN THE B&ATTER OF ;
|l^ CXcuJ-r*^

....APPLIC/iNTS

VERSUS

M 'uVvK i.cu_

The Registrar,
Central Administrative Tribunal,
Principal Bench,
New Delhi.

....RESPONDENTS

MEMO OF APPEARAHCB

Please enter my appearance on behalf of the

Applie1mts/Rcspon(;lenif^''i^the aforesaid matter. I have been
uthorized by the Ap|)iieiifits/Rc plead/defend the

matter herein above mcntionc<i.

Date :

(R.V. SINHA)
Addl.Central Govt. Standing Counsel

540-541, Lawyers' Chambers
Patiala House Court

p Nc.v^^' Delhi.


